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dcleaatioD of powers so that insurance 
eases, cases concerning tbe electricity 
Board, etc., can be settled in the Lok 
Adalats without any delay and whether full 
remission of court fees can be considered. 

MR. SPEAKER 
whether? 

And further 

SHRI H.R. BHARDWAJ: I am glad 
tbat Mr. Mehta has mentioned. that the 
lead was taken by Gujarat and since it is 
the Jand of Mahatma Gandhi the lead was 
initially taken by Gujarat, but, other parts 
of the country are not Jagging behind. For 
example, Rajasthan bas taken the lead now 
in Lok Adalats, having decided more than 
40,000 cases, and other areas in the 
country like Maharashtra are equally going 
ahead. Even Del~i and the other places 
are going ahead. But what is important 
is the change in the attitude of the judiciary 
in the country, that has made it possible 
for the Lok Adalats to function properly. 

So far as the Government are concer-
ned, I am grateful to my colleagues in the 
Ministry; they have rendered all coopera-
tion. For example, the Finance Minister 
instructed the insurance companies and 
now I am very happy to announce that in 
every Lok Adalat cheques are given to the 
aggrieved party. This is a change of 
attitude, and with our efforts and I hope 
with the cooperation of aU concerned this 
process of conciliation etc., is being taken 
care of. I would very soon come here 
with some figures showing reduction in the 
arrears. 

SHRI G.M. BANATWALLA: The 
question is about reduction in the work-
load in courts because of Lok Adalats. 
Now, with your permission, I want to take 
the question a little in the reverse gear, 
and I want to ask. whether it is a fact that 
the workload on these Lok Adalats is far 
heavy and they are not in a position to 
cope up with that particular workload. If 
that is a fact~ what steps have been taken 
in order to further strengthen these Lok 
Adalats and especially to see that their 
functioning is streamlined by ha vina some 
guidelines? Some Lok Adalats take up 
cases when the parties are not present and 
the others insist on the parties being 
present. Some suideUnes sbould be given. 

AN HON. MEMBER: This is too 
long. 

SHRI H.R. BIIARDWAJ: I will aive 
the answer. It is not a question of burdon 
ou tbe Lok AdaJats. the Lok Adalats are 
trying to unburden tbe courts from tbeir 
heavy arrears. 40,000 cases have been 
solved through the process of Lok Ad.'ats. 
Naturally, that very burden bas been 
reduced on the regular courts. They arc 
working on Saturdays and Sundays. 
Because there was a complaint against tbe 
judiciary that they are more accustomed to 
holidays, they have sacrificed their holidays 
-two days in a week. How much it comes 
to '? Again it is the initiative of tbe 
judjciary. We are only Jending them 
cooperation. It is the Chief Justices and 
judges of the High Courts and the Supreme 
Court who go to the masses and sort out 
their cases. So far as the guidelines are 
concerned, we never decide cases throusb 
Lok Adalats unless both the parties are 
agreeable to it. That would be forcing a 
decision on the parties. You take aoy 
cac e. If one party is not present, then we 
get the case adjourned and fix another date 
when the other party will be motivated to 
come. If they do not come~ then they try 
their ca~es in the regular courts. 

[Trallslation} 

SHRI O. BHOOPATHY Mr_ 
Speaker, Sir, today, lakhs of cases invol-
ving killings of Harijans in the country and 
their land disputes are pending. I want to 
know whether Government propose to set 
up special courts to dispose of those 
cases? 

MR. SPEAKER: You leave aside tbe 
Special Courts. The entire issue has 
already been covered. 

Viability of Paper Industry 

*432. SHRI K. RAMACHANDRA 
REDDY: 
SHRI YASHWANTRAO 
GADAKH PATIL : 

Will the Minister of INDUSTRY be' 
pleased state : 
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(a) whether the paper. manufacturing 
industry is sutrerin, frem surplus stocks, 
price reduction and closure of 20 per cent 
of manufacturing units; 

(b) if so, the details thereof; and 

(c) the measures taken or proposed to 
be htken to improve the viability of the 
industry and availability of raw materials? 

THE MtNISTER OF STATE IN THE 
DEPARTMENT OF, INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) & (b) According to the 
inrormation available, finfshed stocks with 
tbe large paper mills is estimated at about 
J 5 days production which is not considered 
higb. Different varieties of paper and 
paper board are produced and marketed 
by the industry and their prices are diffe .. 
rent from grammage to grammage and 
from region to region. It will not therefore, 
be possible to indicate a general trend at 
present in the prices for the whole country 
and for the entite range of paller and 
~aper ~oard. However t according to 
Jnformatlon available the listed prkes 
announced by different large mills have 
not undergone any change in tbe past few 
months. 25 large and small paper mills are 
Jyin& closed at present. 

(c) A statement is given below indica-
ting the various reliefs and concessions 
~xtend~d to the paper industry to enable 
1t to Improve its economic viability and 
relieve the shortage of raw material. 

Statement 

Reliefs and concessions extended to 
the Paper industry .1 

1. Import of pulp and waste paper 
has been pJaced on OGL and 
aHowed free of customs levies. 

2. 

3. 

4. 

Import of wood log placed on 
OOL and concessional customs 
duty levied. 

Manufacture' of writing and prin-
ting paper containing n'ot Jess 
than 7S% by weight of pulp made 
from balasse exempted from pay-
ment of excise duty. 

Man\lfa~tu.rc of paper and paper 

board using unconventional raw 
materials is cbaraed excise duty at 
concessional rates. 

5. The facility of payment of excise 
duty on inc~emental basis for 
successive slabs is beiDa extended 
to the small paper milts from 
1.4.1986. 

6. Flexibility allowed to the industry 
to manufacture all varieties of 
paper and paper arade pulp 
including paper beard/straw board 
within the overall licensed 
capacity. 

7. Requ~rement of Industrial Licence 
has been dispensed with in th. 
case of manufacture of writ'DI, 
printing and wrappina paper from 
agricultural residues, wastes and 
bagasse. 

8. New units commissioned between 
1.4.79 and 31.3.87 arc 'exempt"cd 
from excise duty upto SO% for 
five years. 

SHRf K. RAMACHANDRA 
REDDY: The Minister in his answer 
says that only 15 days produc lion is not 
considered high in paper jndustry. 
And at other place he says that 25 Jarle 
and small paper mills are lying cJosed at 
present. It appears that he is blowiDI 
hot and cold in the same breath. Any 
way, I would like to know from the hon. 
Minister whether these mills arc closed 
due to import of paper and heavy oxcise 
duty on small industry. If SOt what action 
Government is takin, to help the paper 
industry to run smoothly? 

. THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATT TIWARI): 
The hon. Member would a,r_ 
with me that now it is the 
spring season. It is neither hot nor cold. 
SOt I think, let us think of spring. Let us 
think of better prospects for tbe paper 
industry as well as other in.dustries. 

What tbe hon. Member bas rel.rl'cd 
to is the number of the mills that are ly .... 
closed at present. There are many factor. 
wblch ba vo beep iden titled, wbJcb arc 



8ometim~s local in character, som.,times 
in c~~~~:,er, l)ecause of increase in cost of 
raw "materials 'or du, to strike. Sometimes, 
many paper mills bave imported second .. 
hand ~.cbine~ whicb aro facina t~hnic.l 
pro~l~~. in the ac:l4\ptability of tbese macbi· 
nes.'to un.cODventional raw materials. Some .. 
tim~I" tbe yi~.d is lo,W because or technical 
constraints 'lor adoption of chemical 
recovery systems by many paper units 
bc~aU$~ of, hiaJl si1i~a content. Sometimes. 
the"" prQPlem is because of inadequate 
iDf( •• ,t.ruct~al facilities boiDs available 
tik,l'Owcr s\.\pply~ a b,causc of recurrent 
pow~r cuts in many' States. AU tbese 
have Jed to the closure of these mills. 
It does not means that the Govern .. 
meot has ~ot been aware of the difficulties 
of ihe' u~it. If the bon. Member sees the 
list of reUofs ana conc~ssiQns that have 
~Q extended a~d the steps that are being 
ta~cn by ,tb financial institutions to grant 
relief for sick units, I think he will be 
satisfied. 

$8..RJ ,K. RAMACH·ANDRA REDDY: 
Sir. ~be 4Q.Swer. to part (c) of the q",estion 
is that "the manufacture of writing and 
printing paper containina not less than 
7~~~ ~f weiabt of pulp made from baaasse 
ex~pte~ (rom payment of excise duty" . 
My' qU'e$~on is tbat tbere is only one mill 
that is. making paper from bagasse. I 
wou·ld like to .know from the hone Mini'ster 
wIlY 'be does not extend tbe same 
facilities'to the mills which are manurac .. 
tUAna paper trom alricuJtur-al 'Produce 
like straw etc. The same concession 
tbat is. atven to bagasse can be extended 
to the mills whi,ch are makin.g paper out 
of straw and other agricultural 'produce. 
Wfn the Minister consider this? 

SHRI NARAYAN DATT TIWARI: 
We will certainly consider this suggestion 
and' wo have set up a committee undtr 
the Chairmanship of the Secretary. 
Indtrstrllll Development recently to 10 into 
this question of financial. problems of tlte 
smatt 'units. This Committee bas been 
calted upon to 80 into tbe w-hole ex-cisc 
strocture and to examine its roJe in the 
lonl-term arowth of paper industry. We 
have also asked this committee to sUSlest 
practical . mea:tures for ralsi... captive 
pl .... .f_ illHI ateo to ,c:n.mine the use of 
ba ...... 9 an ,.'JtonMl*iv.o to ~tlfl,yon(iQn.l 

~o 

raw mat.r~.lt a.Qd I thilJk t\tis. oOlQQlitlee 
can ... " .x~Qe. tlae .U .. ~.ti.OD IlveD by 
tbe hon. Mc.-b or. 

DR. O.S RAJHANS: ~jr, I refer to 
part (c) of. tbe ""'W. I wOfllld ,Uke. -to know 
whether tbe hon. Minister is aware of the 
fact tbat '" 80H deal of ,waste -paper -which 
is beiGl im,portod is 'DOt ;beiDl' .sed as ,raw 
material for· manufacturiq paper but is 
beina diverted elsewhere and recently 
whether some raids were· conducted bY 
CBI in tbls resard, and if so, the outcomo 
of these raids ? 

SHRI N·ARAYAN DATT TIWARI: 
Sir, it will be difficult fot me to utwor on 
behalf of CBi unlels I have the faots. :Butt 
certainly we will take tbis factor into 
account and see to it tbat waster pap«, 
wherever import-o<i to be used for produc-
tioR of printioa paper, is utilised pltoperly 
and {or .ahe pur,osos for which it :is m •• nt. 
We will also consider this particular 
factor. 

SHRI NAWAL KISHORE SHARMA: 
Mr. Speaker, Sir, the band-made paper 
jndu~try is in crisis. A laqc quantity of 
hand .. made paper is manufactured, il\ 
Sangner and in Kalpi in the hon. 
Minis'er's State and aceordina to my 
inform,atioD, the imposition of Dew excise 
duty .will result in tbe total closure of thi' 
indUitry. Thorofore, I want to know 
whether tbe hon. Minister will JiNe 
consideration to it ? 

SHRI NARAYAN OATT TIWARI: 
Certainly., Str. SG far as -the , .... d-ma4e 
paper indus!1 y is ~oncerlled. the Question 
raised by the learned Member is quite 
important. Whether it is Saftgner 'or Kalpi 
or some otber place in any other State, 
wherever tbis pr~bJem is there, 'Khadi 
Gramodyol Commission has been making 
efforts to solve the re1ate-ti pro\?mns. It 
also 'fj'nds mention in the 'Scbedule of the 
Khadi Commission Act. 'It win )be our 
endc,¥O~ aD4 'we shall also imp,ess upon 
the Committee: set up uoder ,the convener-
ship of t., "S~ctatY ,(Indu,tria) Develop .. 
meat) t,o ¢oasidM. t.bi$ iS$UOI aDd to live 
their recominend.tio~. carly", We sbail 
also impress upon tbe Kbadi COl'PmissioQ 



Jtt ~is reprd. So rar as tbe q,~tion of 
excuso duty, is concerned, normally, no 
excise duty is Jeviable 00 hand·made paper. 
but if tbe provisions 01 the' excise duty are 
b ..... any impact Oft 'ba;Qd·made paper, I 
1IhaR certaibly discuss It' with t he bon. 
Mtnister tit Fm.nee. 

[""IA) 

SHIU CHANDRA PAATAP 
NAaAtIN SIMON: Mr. Speaker, Sir, 1 
woald like to ask. the lad •• try Minister 
w'b •. _· it is a fact that thore was a 
lie.nco pcadiQI for tbo maoufa¢t·ure of 
paper in Utter Pradesb in lilY district 
wbcn t:1Ie Mini.tcr was tho Industry 
Minister bere. for' maid.. pa.·por from 
bapue. Later on, the hon. Minister had 
shifted t-o U.P. as the Chief MiDisto, and 
ho bas helped '. lot in the industrialisation 
of U. P. Wby is thore tbi8 neat.cct of 
makins paper from baaasse fl 

f have part (b) of my question also. 
There were directions from tbe late Prime 
Min'ister's office that hand-made paper 
should b. used in o·ffices. 1s that direction 
stilt being enforced or not ? 

SHRI NARAYAN DA TT TIWARI : 
As far as this proposaJ of establishing 
baaassc paper plant in t he eastern districts 
of UP including Deoria is coneerilcd the 
feasibility report for Eastern UP and 
North. Bihar was prepared by the 
Hindustan Paper Corporation but bctause 
of resource constraint tbese proposals 
cannot be taken up i,n the public sector in 
the 7th Plan. Now we have deHcensed tho 
pro(!uetion of paper based on bagasse. 
Everybody iI free to set up paper plants 
baaed OD. ba.use. We, have, Iwes inq.ntive 
on that aDd it will be- our endeavour to 
see that baaasse is utilised w.Jaerover it is 
produced whether in Maharashtra or in 
Aadhra or ill Ba1tern UP. We a'fC Jiberal 
about it so tl»t' it can be us_. The 
ptoble", is, DeoalltO of sJaort supply of 
c,*. suaar miltl wut to 11M bIP" for 
lIMit OWtl boU.r$. The ruin dillioulty is 
this. T .... efor. baptse is DOt available 
fQr .... m..r.cturN, as papeC\. Tho 
Sri",yt Commtttoo wbieb bas been 
..... , let up wifl certaia.)' look iat'o this: 
..... also. 

SHkI C.P.N. SINGH: What about 
the'seCOftd part or my q"estibn ? 

SHItI NAR.AYAN DATI TIWARI: 
nat qaestion rertrs to supply or 
statioaafY. Tift: bOIl. Member will aare• 
tbat this is not of <.6rect relevance to my 
departmen t. 

SHRI SURaSH KURUP: There is 
already a very serious move by tbe 
OOVCrDPlOat of K.crala ,to sell the raw 
material earmarked to Hindustan 
Newsprint Ltd. in Kerala to the Birla 
owned Owalior Rayon and . to rUD 
Hindustan' Newsprint Ltd. on imported 
pulp •. That news has appeared in local 
pNSS. As far as my understandina goes, 
some Memorandum has been submitted to 
tH hon. Minister by some of the unjons 
there. I want to know what is the reaction 
of the Government rct.arding this and 
what action Government propose to take 
in this matter '! 

SHRI NARAYAN DATT TIWARI: 
I want a specific notice in this roaard. 
This is a, soparatc question. 

Judicial ReforlPs 

·436. SHRI C. MADHA V REDDI: 
Will the Minister of LAW AND JUstICE 
be plea·sed to state : 

(a) whether in the matter of judicial 
reforms, besides the s~udy entrusted to the 
Law Commission, Government also 
propose to involve pubJjc spirited bodies 
aDd Bar Councils etc., to heJ.p in their 
respective fields of leeislation; and 

(b) jf so, the dotails thereof 1 

THE MINISTER OF STATE IN 
THB MINISTRY OF LAW AND 
JUSTICE (SMR.I H.R. BHARDWAJ): 

<a> ao,d (b) TM Law Commission has 
been entrusted w;th t~ work of aludyina 
attd reportiq. Gn Judicial Reforms on the 
folloWiua terms :-

(i) Tile need for revie.w and 
decentralilatioD of the "stem of 
~clministration or Justice by 
&u11ably modityin, tho in(~ •.• truc-
tur. 0.1_ by iDttodueiol . Nya)'a 


